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GOLD AUCTION NOTICE

The borrowers, in specific and public in general, are hereby notified that the public
auction of the gold ornaments pledged in the below accounts who have defaulted
in payment of the due amount or have failed to provide the required margin, despite
repeated being notified by registered letters, is proposed to be conducted at the
registered office of Company on 26" Oct’26 from 11 AM onwards. Change in venue
and date of auction, if any, will be displayed at the auction centre. Unauctioned items
shall be auctioned on subsequent working days after displaying the details on Company
website (www.smcfinance.com) or auction centre. Please read the complete terms and
conditions (“T&C”) pertaining to this public auction, by checking the following web link
https://www.smcfinance.com/gold-loan.php

List of Pledges: Branch Name: Loan account numbers-Chanderlok -
Mubarakpur - GLD2689305,

SITAARA HOUSING FINANCE LTD

(Farmerly known a3 Sewa Grih Rim Lid)
: Registered office: 15t Flpor, 216/0-12, Ok No. C-12. Plot Mo, 13-B,
Sibaard  Gury Nanax Pora, Laxmi Nagar, Debhi-110022- Delhi - Indes

DEMAND NOTICE

LUNDER SECTIOM 13(2) OF THE SECURITISATION AND RECOMSTRUCTION OF FIMANCIAL ARSETS AND
ENFORGEMENT OF SECURITY INTEREST ACT, 2002 READ WITH RULE 3{1) OF THE SECURITY INTEREST
(EMFORCEMENT) RULES, 2002, The undarsigned is ihe Autharized Officer of Silzara Houséng Finance
Lid under Securdisation And Reconstruchon of Financial Assets And Erforoemant of Securdy Intemast Act,
200012 ithe said Acth: [ agarcise o powers Conrered uncsar Section 1 S T the sl Act resd wilh Huse 3 al
thee Securiy Interagt l:|:|'||l!~'I:EI'I'EI'-1:I Rulas, 2002, i Authpnsed ORicer hag Esoed Damand Botces undes
EaTION "3[.'-':| F Ehie saii Act E.!"IIII;I'JIII'!-C'I tha |l:lI5:|-.'.':-'||.| Borrosarfz] (e "sali HE-:'-'UA‘EII:E.:':- 10 repay Ihes
maunts mépdioned in Me especive Demand Noticss) issued to Iham that-are also given Hedaw. In
canreEctian with above, Notice & hereby glven, ance again, 16 1he said Boredwer(Sie pay 1o Slkaara
Homsing Finanoe Lbd, within 60 days fraom the pobication af thee Notice, the amoants indciled Fecgin
lowe, (ogether wish furher interest as dotiiled in the said Denend Notice(s), fram o date s} menkoned
below till the dade of paymeEnL andeor malizaticn, naEvahie ursder the loam agresmeny road wwh oltes
documants wrings, if &y, emcuted by the said Borrowen!s), s security for due repaymand od the loan, the
{ofvwing assets hawa bean mortgaged o Sitaara Housimg Fmanca Lid by the said Borrower =) mepectvely,

PUBLIC NOTICE

MOTICE REGARDING LOSS OF ORIGINAL CERTIFICATE OF
REGISTRATION ISSUED BY THE RESERVE BANK OF INDIAMOotice is
hereby given to the general public thal SKY MARK LEASING AND FINANCE
LTD., a Mon-Banking Financial Company (NBFC), having its registered office
at Regd. Office; M-3, Dewan House Ajay Enclave, Subhash Magar, Delhi,
india- 110018, has lostmisplaced itz original Certificate of Registration (CoR)
izsued by the Reserve Bank of India {RBI) under the applicable provisicns of
the Reserve Bank of India Act, 15234 Despite making reascnable efferts to
trace the said original Certificate of Registration, the same has not been
found. Tha Company is laking necessary steps in this regard. Any person who
finds or comes across the said criginal Cartificate of Registralion is requested
o refurn the same 1o the Company at the address mentionad above. This
public notica is being issued for general information and for the purpose of
placing the lossimisplacement of the original Cedificale of Registration on

public record, For SKY MARK LEASING AND FINANCE LTD.
Authorised Signatory

4 [.I'JhtdL fddress: - 2nd FI-:u:-r.

WA ||-urnI':|J.1.ng Imanee.com I’ H I'h£-1H:.IZI 2016
i-6, Sector-4, Nokda, Gautam Buddha Magar, Uttar Pradesh-20130

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(A% per Appendix IV read with rule (1) of the Security inferest Enforcemont Rubes, 2002)

Wharnzas, the undersigned baing the Authonzed Cfficer of tha Hara Hobsing Fnance Limited, inder tha
Securilization and Recanstruction of Financial Assets end Enforcement of Securily Intenest Act, 3002 arvd
n exencisg of powars confared under section 13(12) raad wih ruls 3 of Iha Sacunly Inferest [Enforcamant]
Ruies, 2002, ssued 3 demand nodices a5 menlipned balow calkng vpan She Samowers o reqay tha
ameurd manboned i e natice within 66 diys foen Bedate of the said notice

The bamrower, having fafed o repay theramaund, nofice is harsby given fo the bormower, in paficuler end
thi puible, in ganeral, that the undarsigned has laken passessian of thie propary tescribed hendin balow in
axertis of powers confernad on him undar sachian 13(4) of ke said Acf raad wilh nuka & of the said Rules
Thiebormower, in particular, and the public ingerecd, are hereby cautionst not o deal with the propenty and
any dealings with The proparty wil be subjact b ha chamge of the Haro Hausing France Limiled, [of an

GLD2670134,

Palam Colony - GLD2699577, GLD2630482,| |pate: 19th Oct 2026 : :
. .. . amaunt refemed to balow glong weih indarest thereon and panal interest, changas, casts elc. from daiz

3 Hame: 5t I Bonuaer 1 Ca-Rerrduse & Oasratioe ET&H: HMI::: GLD2605555, Vishwas Nagar - GLD2691472, GLD2674024, Rohini Sec-16 - Ippacﬂ; New Delhi Name: Rahul Goyal, Designation: Director] |nesresbelo : Lo pe i

s s Loable e GLD2629786, GLD2631898, GLD2636064, Maujpur - GLD2606552, GLD2659707, - - - . The bomrower's attention ks imvited to provisicns of sub- section (8} of Secion 13 of fhe Act, in respect of
1| Laue o, LAPTONOUSSAD, 1 S, Tara Dexl Wi Shi prabhal Kumor| 18102026 | - |GLD2643748, GLD2621623, GLD2643506, GLD2610671, GLD617756, GLD2655236 ( ) Hinduja Housing Finance Ltd. lime available. bo redeem the secured assets
ENDRIWUET],. <. S Sraunt REIWRE W0 S NONT S mmie \he-Catroions] 5.5, ME 8. 1a GLD2604498, West Vinod Nagar - GLD2618514, GLD2675447, GLD2652186 Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, [l F§ Hame of Ooligor(s}l | Date of Demand | Date of Possession
3.1l Ashok Patal $/o Shri Ram Chandra (Co-8 i as ' ’ ’ ’ T, i ffice: at Fg. fi ’ | Loan : catrlitsm et
e e ) IO || Glbasstan GL02675147,OLDAET 165, CLOZGAISS,GLORSIESS, GLOASST6, | s i USRI B ALl | ot b e

Descriplion o secured 2550% (Mavablemmovabls Fraperly) Khasta Mo 3512, Sundar Vet Golory, GLD2634854_.The bidders are requested to submit the tender form and deposit earnest Email: auction@hindujahousingfinance.com M. _ pre par Bf!l‘ﬂal'.ld H:ntme ¥s :

Hadhast Pargana Loni, Ghaziabad, Up = 201102, Baundasies: Exst 20 Feel 'Wide Boad, West: Plot Cher money deposit of X 50,000/- by way of RTGS/NEFT/IMPS/DD. This amount is refundable CRM: Shyam Sunder - 9818525476 | RRM: Ravi Shankar - Mishra 9999735552 HHFHSHDE“,EEDHH‘E’ B4 | Abdul Doud Khan, 'I:.-I:l.-:--:!l‘;iu 16.10.202

Cwiner, North: Arsfl First Party, South: Araji First Party Thearea ol the mangaged property i 41,805 5q. Meter= in the event of an unsuccessful bid. The bidders must carry their valid PAN Card / ID RLM: Arun Mohan Sharma - 8800898999 HHPNSRIPLZ000042E00 Khatoon Begam | Rs26 '5'-!‘!--'“'14'3"9 (Physical)

» | Loan Ne. L1CPODODRSD1 2738 Card and authority letter at the auction venue. For details contact (M: 7026000426) CLM: Brajesh Gupta - 8881189541 TR e e PD:““" :E’E‘IF‘-"ﬁF —
1. Smi. Afsana Parveen W'o Shri Mobd. Shakeel (Borrower). 2. Shei| 16102026 . : . SCrplion il 5 mimery ropartias: o al Fesl Foor Froal Side Sk Witho
e e e e | = Jeanzien | [Date: 20.10.2026 _ Authorized Offcer,| | PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMNMOVABLE PROPERTY Reerars M DtclPeinarty Baare 10 S oA oo Lo Arua Mansurt g 00 10755 A Miotats s
Ali §/o Shri Hasmain Ali {Co-Borrowaer), 4. Shri Hasaain All Sfo Shri Magbeal | . 6a 10 2056 Place: Delhi Moneywise Financial Services Pvt. Ltd. o . 75 50 Yds Dut of Khasra No 847400 Sihabed In The drea of Vilage Masipur Aback Kaown As Kalash
Hazan [Ce-Bornwes), 5. Shel Rinwan Hasan 5/ Shi Magbool Hasan (Guarantr). ; m: ‘I:I:taenr:tdarjiltt::(?:; (.:.;gg:rrg\‘:vvee: Purl New Dethl 110045, Bounded By - East: Road 18 h Wide: West: Resr RHS Flat! Cther Property,

Depcription of segured asseds (Movabio/immovatle Properdy) \Villoge Dhanavura alas Muradgnagar Oan
Sarac Amroha, Uitar PFradesh— 24422 1. Bowndaries: East Road, West: House of Mohammad Shakeal,
MortheRoad, Zouth: Boad. The area of the moesgaged praperly 47 38 S0, Metas

If The s2d Borpwers shall Rl boomake paymied (o §ilasra Housing Finance Lid as 2faresaid, Sidnam
Housing Fimance Lid shall procesd against the abos securni sesiebs under Sectaon 13040 0f the A and the
moplicabie Riges, erdingdy ol the risks ol he saed Borrowers o5 b0 he oos3sand corseqeencas, The Sair)
Baricraers are prahibifed under e A Trom Trenstering fhe afdresail zssels, whesher by way of sale, lease
ar dthervise siEhout the pror willen consent of Siksara Houzing Finsnce Lid Any paegod whic conbravenss
o abels contravention of the prowisions ol 1he 2aid Act ar Rules-made thafe wnder, shall Be liable T
imgens orement 2N penay a3 proviced urndahe Aol
Pl@c ; Delhi

Date ; #0.10. 2626

Auitorised Miicer, Sitaara Housing Finance LEd
iFoemerly knoeen as Sewa Geib Rin Ltd)

ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.

Reqistered Office: 14th Floor, Eros Corporate Tower, Nehru Place, New Delhi-110019 Tel; 91-11-66115600
Corporate Office: 101, Kalpataru Infinia, Plot, B, Near Grand Hyalt, Santacruz (East) Mumbai - 400055.

ACRE

WAKMG ASSETE WORK

400051 Tel.: 022 68643101, E-mail: acre.arc@acreindia.in Website: www.acreindia.in CIN: UG5993DL2002PLC115768
APPENDIX IV-A

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for sale of Immovable Assats under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso
1o Rule i) & 9{1) of The Securnty Interast {Enforcement) Rules, 2002

Notice of 30 days 5 hareby given 10 pabdic in genaral and in particular to the Borrawer(s), Co-Borrower(s), Mortgagar(sh and Guarantor(s) thal the below described Immovabbe
Proparties marigaged/charged to Assels Care & Reconsiruction Enterprise Lid. [CIN: Hﬁ-‘.iEIHﬂI]LIIJI]'IFL[:‘-I 15769] (" Secured Creditor™), the symbolic/physical possession of
which has been taken by the Authorised Officer of the Secured Creditor, will be sold on "az is where is”, "as iz whal is” and "whaiever there is" basis for the recovery of amound
due to Secured Creditor from tha following Borrower(s), Co-Barrower(s), Mortgagons) and Guaramor(s) along with the Reserve Price and Eamest Monay Deposit mantionad below

lar each propesty; DETAILS OF SECURED ASSETS

‘Bank account detalls

5r.|Loan Account No. & | Name of Bmmd s)f Reserve Elirnﬁt Auction for EMD Barcode
No{ ACRE TRUST Name o-Borrower(s Total Outstanding Dues Price ane Date r payment Scan to view
Mortgagor(s : 0% p
rigagor(s) fin Rs.) F[ﬁjﬂs.h & Time |through dumltnl_gil draft/ DF

4,68,000/- 23xd
(Rupess Folr | Movember

1 | 610639511323458 /
ACHE-178-TRUST

Rs5.51.02.862¢- [(Rupaes Fifty-
One Lakh Two Thousand Eight

Beneficiary Name;
ACRE-17E-Trust, Bank

Yogendra Singh And

; Rs. 46 80 000/ | Rs
sangeeta Singh

| (Rupees Forty-six

Hundred Siay-Two Onty) as on | Lakh Eighty | Lakh Sody-Eight | 2026 from| Mame: IDBI BANK LTD,
31.10.2025 +further inerest + | Thousand Only) | Thousand Ondy) | 02:30 PM.|  Bank Account No
ather charges harson w0330 | 0901102000042617,

BM.. | IFSC code; IBKLOOO0A0]

DESCRIPTION OF SECURED ASSET: ALL THAT PIECE AND PARCEL OF THE A RESIDENTIAL HNO. 35/2 HAVING AN AREA 3250, YARDS LE. 26 75 50. MTRS CONNSTRUCTED AT
MOHALLA NATESHPURRAM VILL- MUSTARABAD ALIAS BHUKHARPLUIRA, KANKER KHERA, MEERUT BOUNDAREIES A5 PER SALE DEED-EAST. RASTA 15 FT, WIDE, WEST. - SANJEETA
MEDICAL STORE NORTH SHOP OF SALIM KABARI, SOUTH - HOUSE OF VINAY GOEL

The abowe Loan Accouniis) along with all reghtis), fitle!s), imerest(s}, underying secumtyiies], pledgeis) and/ or guarantee|s], incledng the Immovabie Properties, mentiomed hereirabaye
had been assigned to Assets Gare & Beconstriection Enferprise Lid,, acting as a Trustes of variows Trust mentioned clearly In cobumn provided above,

IMPORTANT INFORMATION REGARDING AUCTION PROCESS

-l

ERD Paymant throwgh Demand Oraft'RTGS/MEFT 3Imn b rn:aﬂ-n in favor nl tha Bank A-;n::nunl.r; mantioaad in msner.nw. columngs)

Last date of submission of EMU
Ptace for submission of Bils

VTN P - TP ¢ P S orom o Ty e ¥ &

| “TH Floar, Eros Corporate Tower, Nehru Place, New Delhi- 11£IIZI1EI

Weh Site for Auction and Halpling No | hitps:ffwww bankeauctons.com!’ and +91-99481-82222

Lontact Details | Toll-Free No.; 1800-209-2989 E-mail- auction suppor i acraindia.in

Date & time of Inspection of the Property | A% par pesor appointrment

=) |pa | | | iy P

Far defailed termg and condition of the sale, please visit the website www.acreindia.in or Mips www bankeauctions.com/

Address:- Flat No-A-303 keshav Kunj-10, plot No-C-77/80, Sec-5, Rajendra Nagar, sahibabad,
Ghaziabad, Uttar Pradesh, India - 201005.

LAN No- DL/NCU/GHAU/A000001559

Whereas vide Order dated 18.04.2026 passed by Ld. Additional District Magistrate, Ghaziabad the
[physical possession of the property being All that piece and parcel of Portion Description of thel
Immovable Property/ Secured Asset: All That Piece And Parcel Of Freehold Residential Flat No. A-3
on Second Floor without roof right (front side RHS) admeasuring super area 900 sq. ft. (83.61 sq.
mitr.) built on Plot No. 1/22 situated at Sector-5 in Rajendra Nagar Residential Colony Tehsil & Distt.
Ghaziabad (U.P.) East-40 ft. wide road West- Plot no 14 & 15 North- Plot no. 21 South- Plot no. 23
has been taken over by M/s Hinduja Housing Finance Ltd. On 16.10.2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of M/s Hinduja Housingl
Finance Ltd.

Date: 20.10.2026,
Place: Ghaziabad

Authorised Officer,
Hinduja Housing Finance Limited

Marth: Oither Property, Sauth; Front LHS Flat’ Osher Property

Date: - 20102026
Place: - Defhi HCR

Sdi- Authorized Officer
For Hera Houslng Finance Limibed

TATA CAPITAL HOUSING FINANGE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013,

alp

TATA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read wilh Rule B{1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undaersigned baing the Autharized Officar of the TATA Capital Housing
Finance Limited, under the Sacuritization and Reconstruction of Financial Assets and
Enforgament of Secustly Interest Act, 2002 and In exercise of powers conferred under
section 13(12) read with rule 3 of the Sacurity Interest (Enforcemant) Rules, 2002,
Issued a damand notices as mentionad below calling upon the Borrowers to repay
the amaunt mentionad in tha notice within 60 days from tha date of the said nofice.
The borrower, hawving failed to repay the amount, nofice is hereby given ta the barmawer, in
particular and the public, in general, that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
section 13{4) of the said Act read with rule 8 of the said Rules.

The borrower, in parficuéar. and the public in general. are hereby caufioned not o deal
with the property and any dealings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interest, charges, costs efc. from date mentioned
below.

Tha borrower's attention is invited to provisions of sub- saction {8) of Section 13 of
the Act, in respect of time available, to redeem the securad assets.

BEFORE DEBTS RECOVERY TRIBUNAL-II, DELHI

4TH FLOOR, JEEVAN TARA EUILDING, PARLIAMENT STREET, NEW DELHI-110001
Motice undar saction 19(4) of the Recovery of Debts Due to Bank and Financial
Instifutions Act 1953 read with rule 12 & 13 of the Debts Recovery Tribunal (Procedura
Rul=) 1983} in the matter of

TA Ho. 43672023 DATE: 17.08.2026
UNION BANK OF INDIA APPLICANT
VERSUS
MR. UMA SHANKAR & ORS. RESPONDENT
Ta,
Defendant

01, Sh. Uma Shankar Sio 5h Bhagwan Simgh

02 M= Anju Rani Wio 5h Uma Shankar Both at - 4- 194 Near H B Sac Schoal Near Fanchayati

Shiv Mandir Ghonda Dalhi-53

03, W's Aashiyana Promoters and Developers Pyt Lid, Unif Mo 219 3/F Vasundhera Enclave

Plot Mo 1 Vardharman Sunrise Plaza L5C Dealhi 96

VWheress the sbove named applcant (5) has'hawve instiluted a case for recovery of Rs,

24 58 139)- [RUPEE TWENTY FOUR LAKH FIFTY EIGHT THOUSAND ONE HUNDRED

THIRTY MINE OMLY} againg! you-and whare 35 i has been shown 0 the satisfaction of the

Tribunal that it is nof possible 1o serve you In the ordnary way Therefane, this notice is given by

advertisement direchng you 1o makeappearance in the Tribunal on 21, 90.2026 A1 11.00 AM,

Take notice that in defaull of yOUT appearance on the day before the mentioned, the case will be

P rdt aned datermined M you sence

All the matters will be taken up through video Conferencing or physical and for that

pUrposE:-

(i} Al lheAdvdcatasiLEigants shal download he "Cisco Webex" applicalion'solbaana;

{1} “Mesating 10" and Password fof the date of kearing qua cases ba ba laken by Hon'lda Prasiding
Officer! Hegslrar shall be displayad in the daily causa lisl itsell al ORT Oficial Portal Le.
drt.gow.in

8] In ey emgancy qua that the Advacale/ ifigants can canlact the concarned official at Ph. Mo.
23743478

Given undar my hand and seal of the Tribunzl this the 1Tth day of Aug, 2026

BY ORDER OF THE TRIBUMAL,
{Suraj Parkash)
SECTION OFFICER, DRT-II, DELHI

Loan I Mame of Dbligor(s) Amoun Possession
Accouam JLiegal Heir| 5y & Drate ol Date
Ha, | LEQ._BF_H._BPPEEHIBIIH‘!} [Iu_n'l.arld H.'I;IliIEE
TCHHFO37000 | Mr, Banbari Lal | Rs. 17,717,496/ (Rupees |15-10-2026
#lmiﬂﬁ & |S/o Mr. Parsadi Ram & Seventeen Lakh Seventy

| Mr. Kapur| Devi Wio Seven [housand Four
mmﬁgﬁu%ﬂ"n Mr. Banbari lal & Mr. Sachin | Hundrad Ninaty Six Only),
100236415 ’I'iumar S'o Mr, Banbar] lal as on 06/08/2026

UMMEED HOUSING FINANCE PVT.LTD
Registered office at: Unit 2009-14,20th Floor, Magnum Global Park,

Golf Course Extension Road,Sec-58, Gurugram (Haryana)-122011)
CIN: U65922HR2016PTC057984.

APPENDIX IV [See rule 8(1)] POSSESSION NOTICE

Description Of Secured Assetzimmovable Frupar'tles = All piece & parcels of Fart of
Rasidential Fiot Mo, 31, Sfuateat Khasra No.27 having an area admeasuring 83.61 5g
Mir., Shanti Kun Colon , Mauja Saimri, Agra Uttar Pradesh with all common
amenities mentioned in Sale Deed. Boundaries: - East: Remaining part of Plot Mo, 31
West: Flioi Mo, 30, Morth: Hasta 20 Fee wide, South: l:]thﬂr|:|r|:|[.'|n3r*5.r

"DATE : 20-10-2026 $d/- AUTHORISED OFFICER,
PLAGE . AGRA FOR TATA CAPITAL HOUSING FINANCE LIMITED

Date : 20102026
Place: MEERUT (UTTAR PRADESH)

Sd/- Authorized Otficer
Assels Care & Reconstruction Enferprise Lid.

{;APRI GLOBAL ReglstereSQ(I?olerErgeLooffEeA %OZC%)Ee:EIAPIe-mIrTimgLEe?S Park, Senapati Bapat Marg,

Lower Parel, Mumbai-400013
CARITAL LIMITEDR  circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060
APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in
general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured
Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured Creditor, will
be sold on“As is where is”, “"As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned below due to the Capri
Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property details mentioned below.

SR. 1.BORROWER(S) NAME DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE
NO._ 2. OUTSTANDING AMOUNT MORTGAGED PROPERTY 2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY)|

1. 1. M/s Ram Screen Printers ( Through | All Piece and Parcel of Land admeasuring gFDEAMrIE & TIME OF THE 3. INCREMENTAL VALUE
Its Proprietor (Borrower) 170 Sq Yds., Part of Khasra No. 406, P.R OPERTY INSPECTION RESERVE PRICE :

2. Mr. Tejbir Singh (Co-Borrower)
3. Mrs. Chiroji (Co-Borrower)

4. Mrs. Poonam Devi (Co-Borrower)
LOAN ACCOUNT No.
LNMEKKD000018890(0lId)/
80400005863371(New)

Rs. 28,51,906/- (Rupees Twenty
Eight Lacs Fifty One Thousand Nine
Hundred and Six Only) as on 15-10-
2026 along with applicable future
interest.

Saraswati Vihar, Village Khora (also i
known as Khora Colony), Pargana Loni, 1.E-AUCTION DATE:

Tehsil 7 Ditt - Ghaziabad, Ghaziabad, 27.11.2026 (Between 3:00 P.M. Seventy Thousand Only)
Uttar Pradesh -201001 Alongwith |to 4:00 P.M.) EARNEST MONEY DEPOSIT:
Construction thereon present and future |2, LAST DATE OF SUBMISSION ’
both. Boundaries as under:- East :- Plot |of EMD WITH KYC: 26.11.2026 | RS 13/07/000(Rupees

of Rishi Pal, West :- Plot of Pravin Thakur, 3. DATE OF INSPECTION: Thirteen Lakhs Seven
North :- Road 10 feet, South:- Road 20 25.11.2026 Thousand Only)

Feet. INCREMENTL VALUE: Rs.
30,000/- (Rupees Thirty
Thousand Only).

Rs. 1,30,70,000/- (Rupees
One Crore Thirty Lacs and

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

1.The Property is being sold on “AS ISWHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.
2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor
and Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed
to constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the
Secured Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the
property before submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the
service provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor
/service provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction
Tiger, Ahmedabad (Contact no. 079-61200531/576/596/559/598/587/594/.), Mr. Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email:
ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id
and password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Capital Limited" on or before 26.11.2026

9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance
towards EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office 9-B, Second floor, Pusa Road, Delhi-110060 latest
by 03:00 PM on 26.11.2026. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No. (as
mentioned above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders
(who have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement
Technologies Limited to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-
Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be
unlimited extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the
last extension.

12. Bids once made shall not be cancelled or withdrawn. All bids made from the userid given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer,
Capri Global Capital Limited, Regional Office 9-B, Second floor, Pusa Road, Delhi-110060 and the Service Provider for getting declared as successful bidder in the E-
Auction Sale proceedings.

14. The successful bidder shall deposit 25% of the bid amount (including EMD) on the same day of the sale, being knocked down in his favour and balance 75% of bid
amount within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.

15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the
amount already paid (including EMD) will be forfeited and the property will be again put to sale.

16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.
17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer and the deposit the entire
amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within such
other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale
certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proofin respect of payment of all taxes / charges.

20. Applicable legal charges for conveyance, stamp duty, registration charges and otherincidental charges shall be borne by the auction purchaser.

21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 30 days from the scheduled date of sale, it will be displayed on the website of the service provider.

22.The decision of the Authorised Officer is final, binding and unquestionable.

23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24. The movable articles lying in the property is not part of this sale.

25.Please Note that Forfeiture for Non-Participation by Sole BidderWhere only one bidder is found eligible after deposit of EMD, such bidder shall mandatorily log in and

participate in the live e-auction at the scheduled date and time. Mere submission of bid form and deposit of EMD shall not constitute participation.
If the sole eligible bidder fails to log in and participate in the live e-auction for any reason whatsoever (except certified technical failure of the e-auction service provider),
the EMD shall stand automatically forfeited without further notice, and the Authorized Officer shall be free to cancel the auction and/or conduct a fresh auction without any
liability to the bidder.

26. For further details and queries, contact Authorised Officer, Capri Global Capital Limited:Mr. Sandeep Kumar Mo. No. 9818577741, Mr. Ajeet Kumar Mo. No.
9910198552.

27. This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security
Interest (Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases.
In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : DELHI / NCR Date : 20-Oct-2026 Sd/-

(Authorised Officer) Capri Global Capital Ltd.

FORM A - PUBLIC ANMNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India

lInsolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDTORS OF M'S REDMIL BUSINESS MALL PRIVATE LIMITED
RELEUAHT FARTIEULARS
1.|Name of Corporate Deblor 'Redmil Business Mall Private Limited

2 Data of incarporation of corparate dabioe| 0%th May 2018

3./Authority under which corporate |Registrar of Companies, Uattar Pradesh
{debtor 15 incorporated / registered |Undes the Companies Act, 1956

4. E-:nrp-::nrate Ideniity Mo, / Limited LIEEII|I'|.'5,' CIM: UT4899UPZ018PTC104078
identification No. of corporate deblor)

5., Address of the registered office and ecirsd o OFica Na. 1101, 90 P Towr B Adva Novis Pk
| principal l:uf'ﬁ-:e -|IF any) of corporate debtoriSsdo-11], Mo Pl s Gerkn Bukha Naga Vo, U PO

B. |"|E|':|'|'EI'¢'|' aurmmancement dala in respes Iu-n}“.u e detor| 1-1|'1“~:1hff2[IEE {Copy of Crdor seceived on 16 A%
7. Eslma'fd date of dozure _fl'ﬁ:I-.En“:.'r:s-:l.r;:npmmss 1:?I:h .ﬁ.pnl 2027
8. | Name ang regetration number of he inzolvery — [Name- Ms. Bhavna Bansal

| professional achng a8 [ntenm Resolution Professionat Resiiradon Murhe BEIPADHNARLEMR2I02- 200150

9. | Address and e-mail of the Intenm Rasolution| Re-;m-a-:ﬁ-u:drm 4/10-8, DOA Fisls, Mynria, Dahi
Frofessional, as registered with the Board| 110067, E-mail ID- bhamabansalus@yanoa. com
AFA Valid upto 3112/2026
10 Address and e-mail 1D 1o be used for comespondence| E-3/23, LGF, Vasant Vinar, Dedhi 110057
{with the Intedim Resclution Professional [Email 1D ; cirp.redmili@gmail.com
11, Last date for submission of claims 3(] 10.2026
12| Classes of crediors, f any, under clause (b) |Not Applicable
u:nf sub-zection (6A) of section 21, ascerainad
the interim resolution professional

13 r-IErr'es of Insalvency Professionals idenfified Not Applicable
(i gt as Authorised Reprazentative of cradiors
__lin_a class (Three pames for sach glass))
14) {EE]HEIEWM Fommns and (&) Web Ink:-héipsibhi. govnhemeldownloads]
b} Detals of auhonzed represseialives are avalable at (b) NA : :
Maotice is heraby given thal the Malional Company Law Tribunal, Allahabad Bench, has
ardered the commencement of a Corporate Inselvancy Resolulion Procsss of Mis Redmill
Business Mall Private Limited on 14102026 {Copy of Order recenved on 16,10.2026).
Tha cradicrs of Mis Redmil Business Mall Privats LimBied,, aro Ranaby cailed upon o submi e claims wit proof
on or before 30.10.2026 t the Inlerm Resclulion Professional ot the address mentioned aganst Enlry Na. 1]
The financial creditors must submii their claims with proof by electronic means atso, Al
other craditors may submil the claims with proof in person, by post or by elecironic means.
Submission of false or misieading proofs of claim shall atiract penalties,
Sd/- Bhavna Bansal (Interim Resolution Professional)
For M/s Redmil Business Mall Private Limited.
IBBI Registration Number: IBEVIPA-001/1P-02716/2022-2023/14150

[Place: Mew Delhi Date: 20.10.2026

FORM NO.14
[Bee Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER - I
DEBTS RECOVERY TRIBUNAL CHANDIGARH|DRT 2)
12t Floor SC0 33-34-35 Sector-17 A, Chandigarh [Additional space allotted on
Jrd & 4th Floor alsa)
DEMAMND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAX ACT, 1961.

—

RC/029/2025 14-08-2026
INDIAN BANK
Versus
SH. DEEPAK CHAUHAN
To,

(CD 1) SH. DEEPAK CHAUHAN S/0 SH. LIYAK RAM CHAUHAN R/C FLAT NG. 0, 2MND
FLOOR, SITUATEDAT DEFENCEAPARTMENT. VILLAGE HIMMAT GARH, ZIRAKPUR
DISTRICT SAHIBZADAANT SINGH NAGARMOHALIANTGARH, PUNJAB-140603

ALSO AT DEEPAK CHAUHAN SOM OF LIYAK RAM CHAUHAN RO VILLAGE
CHHAKDAYAL BYE PASS ROAD DHALLI SHIMLAHIMACHAL PRADESH

(CD 2) SMT, GEETA DEVI 5/0 SH. DEEPAK CHAUHAMN R/0 FLAT MO 9, ZMD FLOOE,
SITUATED AT DEFENCE APARTMENT, VILLAGE HIMMATGARH, ZIRAKPUR,
SAHIBZADAAJNT SINGHNAGARMOHALIANTGARH PUNJAB - 160047

ALS0 AT: GEETA DEVI 50N OF DEEPAK CHAUHAN Rl VILLAGE CHHARDAYAL
BYE PASS ROAD DHALLI SHIMLA HIMACHAL PRADESH

Thiz is to nolify that a3 per the Becovary Certificate issued in purseance of orders passed
by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHAMDIGARH (DRT 2) in

Whereas, The undersigned being the authorized officer of the UMMEED HOUSING FINANCE
PVT. LTD. under the “Securitization and Reconstruction of Financial Assets and Enforcement
of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred under section
13(12) read with [rule 3] of the security interest (Enforcement) Rules, 2002, issued demand
notices to the Borrower/s as details herein under, calling upon the respective Borrowers to
repay the amount mentioned in the notice with all costs ,charges and expenses till actual date
of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount, notice
is hereby given to the borrower//Co-borrower/Guarantor/Mortgagor and the public in general
that the undersigned has taken Physical Possession of the property described herein below
in exercise the powers conferred on him under sub-section (4) of section 13 of the said act read
with rule 8 of the security interest Enforcement Rules, 2002 on this date.

The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and dealings with the property will be subject to
the charge of the UMMEED HOUSING FINANCE PVT. LTD. For the amount specified therein
with further interest, costs and Chagares from respective dates thereon until full payment.

The Borrower’s attention is invited to provision of sub section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues,
Demand Notice sent under Section 13(2) and Amount claimed thereunder and Date of
Possession is given as under:

Sr Name and Address of the Borrower, Demand Physical
’ Co-Borrower/Guarantor, Loan Account No. and . Possession
No. Notice Date
Loan Amount Date

1. [1. Arjun Singh S/o Shyamlal (Borrower), 14-Jul.-26 | 16-Oct-2026

2. Soniya W/o Arjun Singh (Co-Borrower), Amount Due in Rs.

both above residing at Village Choura Khurd, Gagal i
Heri, Saharanpur, Uttar Pradesh-247669. Rs. 2,31,779]- (Rupees Two

Also at Yash Pharma Company Building, Raipur ngcet,hﬁrxggz -gg?lgz?;_d
Chock, Sisona, Haridwar, Uttarakhand-247661. .

Nine Only) as on 14.07.2026
LAN No. LXHRD02923-240031204, + further interest and other
Loan Agreement Date: 30-Nov-2023, charges from 15.07.2026

Loan Amount: Loan sanctioned amount of
Rs. 8,00,000/- but disbursed amount of Rs. 2,00,000/-.

Details of the Secured Asset:- Plot having land measuring an area of 896 sq. feet, i.e., 83.27
sq. mtrs., part of Khasra No. 190, situated at Village Sisouna Musthakam, Pargana and Tehsil
Bhagwanpur, District Haridwar, Uttarakhand, bounded as follows: East: Plot of Sachin Gupta,
West: Property of Satish, North: 22 feet wide road, South: Property of Saj jid.

Date: 20-Oct-2026 Authorized Officer, Ummeed Housing Finance Pvt. Ltd
Place: Gurugram, Haryana Contact on Mr. Gaurav Tripathi Mob-9650055701

: TATA CAPITAL LIMITED
ﬁ Registere

d Office:11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai 400013
Branch Difice: Tth Floor Videocon Towers Block 7 E Jhandewalan
Extension New Delhi 110055 CIN No:L65990MH 1991 PLCDEDGTO

Appendix - IV [Rule - 8(1)] POSSESSION NOTICE

Tata Capilal Limfled (*TCL™) 15 & non-banking fingnce campany, incarporated wndér fhe
provisions of the Companies Acl 1956 having thelr registared office at 11tk Floor, Tower &
Peningula Business Park, Ganpatran Kadam barg, Lower Parel, Mumbai 400013
Pursuantio the Oroder dabed 24th Movemnber, 2023 of the Mational Company Law Trisunal [MCLT)
Mumbel Banch has duly sanclioned the Schamea of Arrangament batwesn Tala Capdal Financia
Sendces Limited [(TCFSLT) and Tata Cheantech Capital Lméed ("TCCL') as transferors and Tata
Capital Limited ("TCL) as fransierse under the provisions of Sections 230 to 232 riw Saction 68
ard plher applicable provsions of the Companies &ct, 2013 [Msaid Scheme’). In tarms theraof
TCFSLand TOCL (Transferor Campansas]) alang with its Underiaking hawve margad wilh TCL (1he
Transferee Company), 2 a going concem, togethes with all the properties, assets, rights
benafits, infersst, dulies, obigations, lizbiliies. contracts, sgreements, sacurifies &ic. as more
spacifically describad m lhe said Scheme from the eflechive date La., 18l January 2024, In
purstance of the said Order and the Scheme, all the faclity documents executad by TCFSL (now
amakiamatad irmta TEL and all outstanding in respect thereaf stood fransfemed to TCL

Whersas the undemsigned baing the authanzed officer of Tada Capital Lid ("TCL} under 1he
Securtisation and Reconsiructon of Financial Assels and Enforcemant of Sacurly Interest Al
2002 ("sald Act”) and i exercise of powers conferrad under section 1342) read with rule 3 of the
Secunty Interest (Enforcament) Rutes, 2002 ("said Rufes™), Tata Capilal Lid. had issued demand
nifice dated 22nd Juby, 2022 1 *said Molica™) caling upon (1) Mis. Sargam India Esciionics Pl
Lid, fBormowar), (2} Mr. Dayanand [(Guaranior) (3) M. Dinesh Koriar (Guaranior) and (4) Mr.
Ceepak Kumar [Gugrantor  Mortgagar fo repay the amount mentioned in the said Nofice being
Rs.4.03.17 221/- [Rupees Four Crores Three Lakhs Seventeen Thousand Two Hundred
and Twenty-One Only] owdstanding as on 12th July, 2322 wilh incidenlal expenses, cosl
charges, ete., within 60 days fram the date of recaiptof the said Molice,

The Borrower | Guasantors / Marlgagor having failed to repay the amount, noliceis heraby given
to the Bomower [ Guaranbors / Mosigagor in padicefar and to the Public i General thal
undarsigned being tha Authorised Oficer of TCL has laken symbolic pessession of tha sacured
assat more parhcuary dezcnbed in the Schadule, hereunder, in exencise of powers conferrad on
him unger section 1344 of the said Act resd with relevant Rules on this 175 day of Oclober, 2008
The Borrgwsr | Guaraniors | Morgegor &1 pamicular and the Public m Genarg! are heregy
cauliored mat ko daal wilh the secured assels and any dealings with tha sasd secunad agsel Wil ba
giibject bo the charge of for-an amount of Rs.4,03,17 221)- |[Rupees Four Crores Three Lakhs
Seventesn Thousand Two Hundred and Twenty-0One Ondy) as-on 120 July, 2022, together
with furihes inferasi therson,

The Borrower's | Guaranlors' | Morgagor's altantion is inviled 1o prdvisions of sub-sacton (B} of
sen:'mu-*‘lhcsaudﬁ.-:l |r'-|95pm:1cflm1ea-raulatéﬂ to redeam the sacured assel

TATA

Earga.m India Eluclmnlcs F'_g.rL !._ld___rqr'_ﬂw l_::_hanp.ull Fll:l-.al'hl:.E Facility and Second Charge

OAMB5T2022, an amount of Re, 21,73.469( (Rupees Twenty One Lakhs Seventy for the Term Loan (GECL) Facility
Three Thousands Four Hundred Sixty Nine Only) along with pendentellite and fulure P Property owmed by Deapak Kumar
interest @ 9.40% Compound Interest Monthly w.e.f. 317052022 1ill realization and cosis [Piot o/ Fiat No Residential Fi a,hlu B-701
of Rs. 24005)- [Rupees Twenty Four Thousands Five Only) has become due against | ||Measwement! Extent of Property Super Area 1760 5. Feat, Covered Area 1391
you {Joinily and severaliy' Fully/Limited), = Feat
2. "fou are hereby directed 1o pay the above sum within 15 days of the recsipts of the | ||Lecation | Lardmarks | Mame of the area, | Free hold rights in- Residential Built-up Flat
notice, fading which the recovery shall be made in accordance with the Recovery of Debds | ||Mohalla (it should gve clear location of the | bearing No. B-T0H, Type — IV, Tth Floor (without
Due toBanks and Financial InstiutionsAct, 1993 and Rubes there under P"HLI?I"!-' 50 as o raach the spol in case of rﬂ'L:If rfsi;ti- ﬂtl':i'\'E' Stfi;rdlur-llpé-’ Ground Fleary
| i the o y g situated in the residential Group Housing
ge:rfrg IE:: ::::F-?gt:gir::nl:; Suinn i asi e Complex, Plot No. CiGH-3, '-.faii:lhiv Khand
A ; ) Indirapuram, Ghaziabed [Utkar Pradesh) along
4_You are hereby ordered 1o appear befors the undersigned on 231012026 a1 10:30 a.m. with propartionate Aghts in the land beneath and
farfurther procaedings. right t usa commn faciliies
5. Inaddition to the sum aforesald, vou will also be liable [ pay Cily! Destrict Ghaziabad
(a) Suchinterests asispayable for the panod commencing immediabely afier this notice of R darios
the certificate | execution procesdings. '
(b} Al costs,; charges and expenses incurred in respect of the sensce of this notice and East ET : .lT.'1_| -
warrants and other processes and all olher proceedings taken for recovering the amount Westby Upen Space
due. South by Cpan Space
Givenunder my hand and the seal of the Tribunal, on this date: 14.08.2026 sar.| |[Northby Entry
Recovery Officer| | Date: 17th October, 2026 Tata Capital Ltd.
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 2)| | Place: Ghaziabad Sdi- Authorised Officer
epaper.flnanc:aiexpress.cun‘. & New Delhi o® ©
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Hero Housing Finance Limited
Registered office : 9, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057

CIN : U65192DL2016PLC301481 | Website : www.herohousingfinance.com
Tel. No : 011-49487150 | Email : investors@herohfl.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30 SEPTEMBER 2026
(All amounts in Rupees crores unless otherwise stated)

HeroHousing
[ | Finance
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Sl. |Particulars Quarter ended Year ended
No. 30 September | 30 September 31 March
2026 2025 2026
(Unaudited) (Audited) (Audited)#
1 | Total income from operations 227.21 205.56 842.35
2 | Net profit/(loss) for the period (before tax, exceptional and/or extraordinary items#) 37.50 26.12 117.34
3 | Net profit/(loss) for the period before tax (after exceptional and/or extraordinary items#) 37.50 26.12 112.68
4 | Net profit/(loss) for the period after tax (after exceptional and/or extraordinary items#) 26.79 18.37 80.49
5 | Total comprehensive incomel(loss) for the period [Comprising profit/(loss) for the period (after tax) 34.58 17.84 85.79
and other comprehensive income (after tax)]
6 | Paid up equity share capital 693.35 631.24 692.67
7 | Reserves (excluding revaluation reserve) 496.32 249.34 442.49
8 | Securities Premium Account 318.10 178.69 317.76
9 |Networth 1,189.67 880.58 1,135.16
10 | Paid up debt capital/outstanding debt 6,501.56 5,724.75 5,960.10
11 | Outstanding Redeemable Preference Shares - - -
12 | Debt equity ratio 547 6.50 5.25
13 | Earnings Per equity share (of Rs. 10/- each)(for continuing and discontinued operations)
i). Basic :* 0.39 0.29 1.23
ii). Diluted :* 0.39 0.29 1.23
14 | Capital Redemption Reserve N.A. N.A. N.A.
15 | Debenture Redemption Reserve N.A. N.A. N.A.
16 | Debt Service Coverage Ratio NA. N.A. N.A.
17 | Interest Service Coverage Ratio NA. NA. N.A.

*not annualised for the quarter and half-year ended

#Exceptional and/ or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with applicable Ind AS Rules.

Notes:

a) The above is an extract of the detailed format of quarterly and half yearly financial results filed with the National stock exchange of India Limited (‘stock exchange’)
under Regulation 52 of the Securities and Exchange Board of India (Listing obligations & Disclosure Requirements) Regulations 2015 (‘SEBI (LODR) Regulations,
2015'), as amended from time to time. The full format of the quarterly and half yearly financial results are available on the website of the stock exchange at
https://nseindia.com and the Company at https://lwww.herohousingfinance.com/investor-relations/financial performance.

b) For the other line items referred in Regulation 52 (4) of the SEBI (LODR) Regulations, 2015, as amended from time to time, pertinent disclosures have been
made to the website of stock exchange i.e National Stock Exchange of India Limited and can be accessed at https://nseindia.com and the Company at
https:/lwww.herohousingfinance.com/investor-relations/financial-performance.

c) The financial results of the Company have been prepared in accordance with recognition and measurement principles laid down in Indian Accounting Standard
34 “Interim Financial Reporting” ('IND AS 34’) as prescribed under Section 133 of the Companies Act, 2013 (‘the Act’) read with Rule 3 of the Companies (Indian
Accounting Standards) Rule, 2015 as amended from time to time and relevant rules issued thereunder and the other recognized accounting practices and polices
generally accepted in India and in compliance with regulation 52 of SEBI (LODR) Regulations, 2015, as amended from time to time.

d) The financial results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at its meeting held on October 19, 2026.

For and on behalf of the Board

Sd/-

Apul Nayyar

Director (Whole Time Director- Executive) & CEO

Place: Gurugram
Date: October 19, 2026
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